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RT II SECTION 3{ii} OF THE GAZETTE OF INDIA

GCVERNMENT OF INDIA -
MINISTRY OF FINANCE

(DEPARTMENT OF REVENUE)
‘NEW DELHI: DATED THE 29th November, 1985,

"NOTIFICATION
(TNCOME=TRX;

“0.6'75 (F oNo, 197 /131/82-IT(HI) In exsreise pf the powsTs
ccnferred by sub-clause (v) of clause (23C) of Sectien 10 of
the Income~tax #ct, 1961 (43 uof 1961), the Central Government
herehy notifies "Sras Padmanabhaswamy Temple Trust,Trivandrum"
for the purpose of the said section for the period covered by
the assessment yoars 1985~86 to 1987-~L8,

( R, K. TEWARI )
UMSER SECRETARY TO THE COVERNMENT or INDIA

Ta

‘The Mapager,

Government of India Press,
Ring Road, Mayapuri Industrial Area,
{Near ?agouri Garden), New Delhi,

Copy tot= ' '

1+ Shri N,Srinivasan, Advocate,. Past Box No, 6904,
36,Bharathidasan Road, Alwarpet, Madras—18.

2e The Commissioner of Income—tax, Trluandrum, ulth zefi to
his letter C.No,303/Tech/1/84~85, dated B,8,1285,

3+ A1l Commissicners of Income-taxo

4, Directors of Ins,(IT}/{R&S;/(P&PR)/(Inv.), New Delhl.,

5. Director of 0&M Services (Income-tax), ist Floor, Aiuwn-e-
Ghalib, Mata Sundri Lans, New Delhi (5 copies}.

6s All Officers & Sections of 1.T.Wing of C.B.D.T«, New Delhi,

7. Comptroller & Auditor General of India, New Delhi (20 copies).
8. Bulletin Soction .of Dte.of Ins.(RS&Pi), Now Deihi(5 copies)e
9, Director of Trainin IRS, thlunal Academy of Direct Taxes,
Staff Colleqa, Nagpur ?5 DDplES o

10, Shri P.K.Kartha, Jt, Secy., Ministry of Lu:w, Justice and
Company  Affairs (Depurtment of Legal Affairs}, New Dslhi,

11, Dte. of Ins., Printing & Publications, 2nd Fleor, Hans Bhawan,
B.S.Zafar Mirg, Neu Dath (5 copies)e

( ATMA  RaM )
SEFTTIAN AFFTIFER
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GOVERNMENT OF INCTH
MINISTRY OF FINALocw

{DEP. RTMENT OF REVENUE) _
NEW DELHI: OATED THE 29th November, 1985,

NOTIFIECHATION.
INCDNE-iﬁR)

557} (FuNo,197=/131/82=1T(#1)s In oxercise of Lhe powsTs
conferrsd by sub-clause (v) of clause (23C) of Section 10 of
the Income~tax fct, 1961 (43 of 1961), the Central Government
hereby notifies "Srse Padmanabhaswamy Temple Trust,Vrivandrum®
for the purpose of the said section for the period covered by
the assessment ysars 1983-86 to 1987=L8,

.W"t

( R. K7 TEWARI ) ' ‘
UMPER SECRETARY TO THE GOVERNMENT OF INDIA-

-Ta

The Manager, :

Government of India Press,

Ring Road, Mayapuri Industrial Area,
Lﬂgar quaurl Garden), New Delhi,

Copy t0°- '
1. Shri N. 3r1n1V1san, Aduncate, Post ‘Box No. 6904,
56,Bharathidasan Road, Alwsarpet, Madras—=18, _ o
. 2e Tha Commissioner of Income-tax, Trivandrum, with ref,to

his letter C.No,303/Tech/1/84-~85, dated B.B841985, c
3« fill Commissioners of Innome-tax,

4, Directors of Ins.{IT}/{R&S;/(P&PR})/{Invs}, New Delhi,
e Director of 0&M Sorvices (Income=~tax), 1st‘iloor, saivan-e—
Ghalib, Mata Sundri Lane, New Dslhi (5 copies)a

64 All COfficers & Sections of 1I.T.Wing of C.B.0.T., New Delhi.
7. Comptroller & Auditor General of India, New Delhi (20 caopies}.
8, Bullsitin Section of Dts.of Ins.(RS&Pu), N Delhlﬁ copiss).
9. Dirsctor of Trainin IRS, thlon?l Academy of Direct Taxes,
Staff Collegs, Nagpur. %5 copies)e :
i, Shri P.K.Kartha, Jt, Secy., Ministry of Law, Justice and
Company Affairs (Depﬂrtment of Legal Affairs), New Delhi.

11+ Dts, of Ins., Printing & Publications, 2nd Fleor, Hans Bhauan,
B.S.Zafar Marg, New Delhi (5 coplsb).
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“(SURENEETR PALL
UNOER SECRETAR '
_ - - CENTRAL BCanll OF GIRECT TGS
Netw:~ In sxercise of the peusrs confaxrrad hy pubesanchion 3
of ssction 4 of 1958 (34 of 1353), the Conlryl Gaverna
- ant haz gopeinted the Anpallate amsist it Tonmsisalsner
~#F Incame=tax, dznges1il, Sgngalors 33 the Appellste
Centrelisr of Egtgte Outy, Bangalsrs in|raspech of
Estgtas Duty sppesls over whigh She juriddiction do net
vest yith the Appellete Centroller of Lgtalte Buly :
{Cemmissioner of Incomeetax{Apnsals)sity,
with effect From 3,9.,1983 us per Hetiffd :
S5/82/F NG 307/ 11/82«E0 dated 20.12,1982 fusued by the |
Chfithat Soard of Dirsct Taxes, Weu Dslhily liancs the
Appellste Controllinr 3f Estate Duty, OurigelcTe _
(eh L, fionge=-1117 Cengalore) will t’uu Jurfadictien
sver estate duty aoonale ageinot orders phesed by sll
Amsistant Cantroller of Estate Duty within the 3
Jurisdiction of the Controllor &f €eteteiDuty, Banne-
1srg sthar than thg E3tste Duty sppsal iR tewpoctk of
which thg jurisdiction vasts uith ths Codmiasionse
s Incema~tax, (Appaals), _

Capy tat=-
%+ The Commissicner of Incnme—tax,xqmntakm.
2. The Manigax, Tovte, & India Preus, FMayvspurigNew Delhi,
3. Kegistrar, ITal, Gembay,. R
&, ADI{REEP), Bulletin, flow Delhiy

S.. adiV1 Sectian/E0 Sectiomt

{Qurandsr P
, tindsr Zscretar
Central Boarvd of Dives




